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also. - 1 would like to know from the
Minister, how many agcres of di'stri-
butable land are affected by the injunc-
tion. Will pe kindly stite this?

MR. SPEAKER: No, he requires a
separate notice,

RAO BIRENDRA SINGH; I require
a separate notice for that.
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SHRI MADHAVRAQO SCINDIA: In
February, 1981, the Narmada Project
Planning Cell 6f the Ministry of Irri-
gation, Government of India had or-
ganised "a Seminar on Demand Pattern
of Irrigation Requirements in 2,000AD
and Beyond. In this Seminar, delega-
tes from the World Bank also partici-
pated and it considered various things
like performance criteria, design, irri-
gation potential, educational training,
quality control standards, etc. Keeping
in view the aforsesaid objectives, the
World Bank Delegate Mr. Tibor had
suggested a concept of new style irri-
gatoin projects. One of the sugges-
tions was that a major factor in the
success of India’s irtigation projects
was described as a capacity to supply
the water in a controlled, flexible

-
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manner at the farm-gate. This is the
outcome of the Seminar which was or-
ganised by the Narmada Project Plan-
ning Cell of .the Ministry of Irrigation
in which the World Bank Delegates
attended.

I would like to know what is the
reaction of the Review Committee of
Exports constituted with the cooper-
ation of the World Bank, to the sug-
gestions made at this Seminar? If-the
Committee has.agreed to any of the
suggestions, then what are the steps
that they are proposing to take to alter
any design or implement any of the
suggestions?

RAO BIRENDRA SINGH: Sir, I
have stated that I do not even know
what was the agenda before the Com-
mittee when it last met.

SHRI MADHAVRAO SCINDA:
Then, what is the point in putting ihe
Question in Parliament. It should have
been put in Gujarat Assembly,

RAO BIRENDRA SINGH: That
would have been better. I agree. It is
their project. (Interruptions)

SHRI MADHVRAO SCINDIA:
There should be an half-an-hour dis-
cussion on the Narmada Scheme.

——
Written Answers to Questions

Construction of Canals of Bhim Pro—
ject, Sholapur

*310. SHRI BHAUSAHEB THORAT:
Will the Minister of IRRIGATION be
pleased-to state:

(a) whether it is a fact that the
works of construction of Canals of
Bhim Project in Sholapur District in
the Maharashtra State is held up for
want of funds from the World Bank

(b) 1t so, what are the dxfﬂculnes in
getting the funds ffom the World
Bank; and .

(¢) when the work on congtructing
the canals will be completed?

THE MINISTER OF AGRICUL—-
TURE AND RURAL RECONSTRUC-
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TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) Presumably, Hon. Mem-
ber is referring to the Bhima Project.
The project is receiving financial assis-
tance from the International Fund for
Agricultural Development (IFAD))
and not the World Bank and its cons-
truction work is not held up for want
of funds from this source,

(b) Does not arise.

(¢) State Government have inform-
ed that work would be complete in all
respect by 1989-90.

Lifting Ban on Sugar Trade

*315 SHRI KAMAL NATH: Wil
the Minister of AGRICULTURE be

pleased to state:

(a) whether Govermment propose to
lift curbs on the sugar trade in view
of the present comfortable supply po-
sition; and

(b) it so, salient features of the
policy of Government in this regard?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA SINGH):

(a) and (b) In order to prevent spe-
culative hoarding of non-levy sugar
and ensure a smooth flow of this sugar
in the open market and its availability
to the consumers at reasonable prices,
the Central Government imposed the
following restrictions on the Sugar
trade: —

(i) Limits on stocks that recognis-
ed sugar dealers could hold;

(ii) Recognised dealers should dis-
pose of their stocks within 10 days
of receipt;

' (iii) Prohibition of sale of sugar by
a wholesale dealer to another whole-
saler where the transaction is not
accompanied by phisical delivery
of stocks; and

(iv) Ban on inter-State movement
of sugar on trade account except
under permits issued by State Gov-
ernments with the prior approval of
the Central Govemment.





